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7. The news visuals for regional 
news wiH be supplied by the 
news agencies directly to the 
Doordarsban Kendras concerned. 

Instructioos have been issued to 
poordarshan to convey these terms and 
conditions to the empanelled news agen• 
cies and obtain their acceptance in writing 
of the same before allowing th em to start 
supp1yiog news vis.uals to the regioua I 
kendras for regional news. 

Construction of Projects by NBCC 
in Libya 

181. SHRl VISHNU MODI : Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state : 

·(a) whether Government's attention hu s 
been drawo to the news item appear ina in 
tbei Navbharat Times dated 16th October, 
1985 under the caption "Bhawan Nigam 
Ka Libya Per Rs. S6 Crore Bakaya" Rs. 56 
Crore dues of Baildiog Corpori1lion on 
Libya ; 

(b) if so ·wi1eth er Governmen t have 
taken any action so far to ensure that Libya 
makes paymenL of Rs. 56 crore outstanding 
a1aisnt it on account of the projects com .. 
ploted by National Building Construction 
Corporati o o ; 

(c) if so, ibo delails in this regard; and 

(d) if not., the reasons therefor ? 

THB MlNISTER OF STATB OF THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR. SINGH) : (a) Yes, Sjr. 

(b) and (c) The Question regarding 
settlement of outstanding dues frocn Libya 
has been raised in the meeting of Irido· 
Libyan Joint Commission. A Technical 
Team also visited Liby'1 in September, 
198 S. Besides this, the Corporation is 
viaorously pursuing the matter with tbe 
Libyan clients. 

[Engli~h] 

. Condition of Migrant Workers 

182. SHRl NARAYAN CHOUBEY: 
Will the Minister of LABOUR be pleased 
to state: 

(a) whether lhe attention of Govern· 
m~nt has been drawn to the report in the 
' "Indian Express" of 15 9ctober, 1985 
reaarding appl ing condition of the migrant 
labourers from Oris$a in tho State of 
Gujarat ; 

(b) whether contractors who import 
migrant labourers have licences and if so, 
the terms and conditions of such 1 ic~nces ; 

(c) wbelber Government have come 
to know aboul set ious violation of labour 
ruJ es by such coo tractors as well as tho 
principal employers ; and 

(d) if so, in l}ow many cases Govern-
'ment have taken action asainst such 
offenders ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ·LABOUR (SHRI T. AN .. 
JIAH) : < a) Yes, Sir.· Government of 
Gujarat bas boen requested tQ furnish the 
necessary information. 

(b) to (d) Information is being col· 
lected and will be laid on the Tab 'Je of 
the House when received. 

[ Translation] 

Bill for Settlement of Industrial Di1pute1 

183. SHRI NARSINH MAKWANA : 
Will the Minister of LABOUR be pleased 
to. state : 

(a) whether be had promised to brina 
forward a comprehensive Bill to provide 
for setll ement of industrial disputes and 
if so, tba t.imc by wbich this Bill will be 
brouaht forward ; 

(b) what will be th~ main foaturea of 
this Bill and tho amendments proposed ·to 
be made in the exiatina Jaws ; and 

(c) · what are the views of the State 
Govornmcnta in re11rd to tbia Bill ? 




